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Date of Orders 7-3-96
Between:
1. T.Sankara RaO.

7. S.Ganeswara RaoO.
3, Y.Salaman Raju.

. Applicants

and

l. Thq Union of India, repe. by
the General Manager, SC Rly, :
Secunderabad. v

2. The Divisional Railway Manager,
sC Rly, Vijayawada.

3, Bssistant Divisional EHanager,
5C Rly, Vijayawada.

4, The Senior Divisional Personal Offlcer
SC Rly. Vijayawada.

5. The Senlor Divisional Controller of Stores,
- 8C Rly, VijayaWada.

Responcents.
For the zpplicant :- Mr.P,Krishna Reddy, Advocate .
For the kespondents: Mr.D,Gopal Rao, SC for Rlys.
. : RRIABCKE KAFERK
CORAM3 .
THE HON' BLE MKR. JUSTICELE&E:EﬁéEE§§R¥) VICE=CHATIEMAN .

THEMER H, RAJENDRAPRASAD: MEMBER(ADMN)
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Judgement

( As per Hon, fir, Justice M.G. Chaudhary, %C )

. Heard Smt, Saradha for Sri P, Krishna Reddy.
2. jemorandum dated 16-2-84 shows that taree applicants |

' were granted temporary status on 1-10-1983. However,

t since theﬁ they were being engaged in spelis upto 1986
and thereafter continuously, The hrasent gxtension is
about to expire on 30-4-1996, The recommemdation made
by the PI/Uniform Cell dated 9-1-95 shous that the L
applicants deserves to be absorbed as ELR Teilors, for
which post; of Tailors are recommended to be created

. which will not invalye additional e¥penditure, There
is, thus, no reasons as to why the applicants should not 1t
have been regulaﬁised by this time, \
3. Although notice béfore admission was issued to the
respondents, the respondents have not chosen to come
forward to explain as to why the applicant cannot be
regularised particularly as the Uniform celi has strongly ﬁ
recommended their absorption almost one year before. Ue, 'J
therefore, direct the respondents to e xamine the mse of a
three applicants for regularisation and take a decision
in the matter on or before 15-4-1995. ' E
4, The applicants will be at liberty to adopt such

remedies as are advised inacordance with law if aggriaeved

by that decision,
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5. The respondents are directed to‘convey their

decision to the applicants immediately after a deéision

is taken,

6. Subject to apove directions, the DA is disposed of,

’___________‘}.Di—:f;-,:a

(H. Rajendfa Prasad) ~ (M.G. Cheudhary)
Member (Admri,) Vice Chairman
07 Mar 96, 1

Dated : March 7, 96
Dictated in QOpen Court

ﬂ?j‘;r}'d’é

Deputy Registrar{(J)CC
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1. The General Manager, SC Rly,
Unjion of 1India, Secenderabad.

2., The Divisional Railway Manager,
SC Rly, Vijayawada.

3. The Assistant Divisional Manager,
SC Rly, Vijayawada. '

4., The Senior Divisional Personal Officer,
5C Rly, Vijayawada. ‘
5. The Senior Divisional Controller of Stores,
SC Rly Vijayawada.
6. One copy to Mr.P.Krishna Reddy, Advocate, CAT .Hyd.
7. One copy to Mr,D.Gopal Rao, SC for Rlys, CAT .Hyd.
8. One copy to Library, CAT.Hyd. ' '

9, One spare coOpY.

pvm.
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:

IN THE CENTRAL ADMINISTRATIVE TL.IBUMAL
| HYLERABAD BENCH AT HYDERABAD

M. Gwckulu3UA1L
‘THE HON'BLE MR.JUSTICE W, NEELADRI—REO .

VICE CnAIRMAN

AND '
Q- @bungfmkfmb%u<J

THE HON'BLE NR'“R:‘R%HG#W-A:H MLA)
. Dated: ‘[/-_'% -_-1_996'

- OLDBERATULGMENT
M-MR-AO/C.A‘NO‘

i | inl
0.A:No. %/\/OKE .
T.A.No, | {w.p.No.

Admittel and Interim directions
issued.

'Allowe‘.,
Disposed ~f with 'directions
Dismissed. ——— = -
Dismisspd as withdrawn,
~ Dismisged for. default.
:-Order d/ReJected,
" No order as to costs.
No aCP@RL CgP“*J
: .——-_--\_'
. T gy ey AL Prd 1 !
wmgi*d“fl-““‘k@wm;‘ /
' :%hquﬁu;hhhd ) : ‘f_
1o HAR 1998 By

. . Eatiard iz _ -'
" | BYDERABAD BENCH - '






